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DISTRICT: BANKURA

/nt,

BEFORE THE NATIONAL GREEN TRIBUNAL.

EASTERN ZONE BENCH. KOLKATA

IN THE MATTER OF:

ORTGINAL APPLTCATTON NO. 1 5l2OrS IEZ

-AND-

IN THE MATTER OF:

BANSI BADAN KUNDU
,tl

..... Applicant.

-VERSUS-

THE STATE OF WEST BENGAL & Ors.

..... Respondents.

REPORT IN THE FORM OF AN AFFIDAVIT IN COMPLIANCE TO THE

ORDER DATED 20I07 12O21 ON BEHALF OF RESPONDENT NO. 06.

I, Priyadarshini s, daughter of M. Srinivasan, aged about 33

years, by faith: Hindu, by occupation: service, residing at Bankura, p.o,

/
${*

4
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P.S & District - Bankura, PIN - 722 101, do hereby solemnly affirm and

state as follows:-

1. That I am the District Land and Land Reforms Officer. Bankura

and have gone through the instant Original Application and I have

understood the contents and purport thereof. I am conversant with

the facts and circumstances of the case and as such competent to

swear this affidavit.

2. That on 20th July, 2021, this Hon'ble Tribunal was pleased to

pass an order ...We therefore, direct the Respondent Nos. 2, 3, 4

arid 5 to file affidavit with a fresh inspection report within four
t

The other Respondents shall also file their counter affidavits

four weeks."

at as per order of Hon'ble Tribunal an inspection was

-<Nt.
conducted by the ADM and DL and LRo, Bankura in presence of

SDL & LRO, Bishnupur and BL & LRO, Bishnupur in charge to

verify on the correctness of the allegations as contained in the

Original Application.

4. That I humbly and most respectfully state that after completion of

inspection a report has been prepared by me. The report reveals that
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the said brick field is situated at Mouza - Bishnupur Municipality,

P.O & P.S - Bishnupur, District - Bankura which is about 300 ft.

away from Katandhar bypass road. One primary school at Aichbari

village is located at about 02 KM away on northern side of the Brick

kiln. One water body is also located on other side of said bypass road

at about 400 ft. away from the Brick kiln. Besides no other sensitive

establishment was noticed in the close vicinitv of the said Brick

Field. During enquiry plantation was noticed at the periphery of the

brick field. It was also reported that a fixed chimney approx. 30 MTR

freigfrts from ground level was found constructed with the brick kiln

there were also found ladder & platform with the stack of the

report is annexed herewith and

5. That I humbly and most respectfully state that the conditions as

laid down under Locational Guidelines of Memorandum No. 2648-

M&M / LR I A-II-26 120 10 dtd. 27 I lO I 20 16 issued by Land & Land

Reforms Department (M & M Branch), Government of West Bengal

regarding regalarization of unauthorized brick fields / kilns have

rked as tAnnexure A'.
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been followed by tire said brick fields / kilns to a large extent. There

were also found la"dder and platform with the stack of the kiln as per

tlie Emission Regr.itations Part - III of CPCB.

Copy of t.he Metaorandum No. 2648-I\4&'M/LR/A-II-261

2010 dtd. 27 lIOl2AJ.6 isstrerl by Land & l,and Reforms Departrnent

(M&M Branch), Go',rernment of West tsengal is annexed herewith arrd

marked as oAnnex.rr.re Bt.

It is, therefcre, most respcctluliy prayed tha.t thj.s ljon'ble

Tribunal slaJ/ gracio';lsl;,r tle plcased tc; pass such further order or orders

as it'cleems fit and pl'(ii-\er in the intc::resl- of justice'
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Verification.

I, the above named deponent do hereby verify that the contents of

the above Affidavit a:.e true to the best of my knowledge and nothing is

false and nothing material has been concealed therefrom.

Verified at Bankura, District: Bankura, by me on this 15 th day of

September,2O2l.
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Type ol Chim4ey Provided with
the Brick Kiln (Fixed/Movable)

!J'there is ony Mongo orchord
within 1.6 KM from Kiln or not
(Yes / No)

Whether the unit was in
operotion ot not

Ststutory comPliances

LL Remarks

A nnexun ( --'A'
INSPECTION REP9S

M/s. Shine Bricks lndustry

Proprietof - Sandhya Nandi (Represented by Gour Chandra

On Katandhar BYe-Pass Road

Mouza - Bishnupur Murricipality, J.L No' - L0L,

P.O&P.5-BishnuPur,

District - Bankura.

1,r-o9-2021

09 in O.A No.1.5/20L8/EZ

Priyadarshini S, ADM & DLLRO, Bankura in presence of

Satpati, SDLLRO, Bishnupur, Bankura, Sukanta Kumar

BLLRO, Bishnupur.

Bishnupur MuniciPalitY

WBSEDCL

Gour Chandra Nandi

A Fixed chimner/ approx. 30 MTR height from grouno
platform: I found cotrstructed with the brick kiln. Lad*ler & wilh the'

stack of the kiln were also found'

During inspection the unit was found to be not in operation'

On enquiry, it was learnt that the unit is not operating since last

two months.

The unit has been issued Environmental (.learance certificate

The unit has beeti given aConsent to Operate" on 1910212021' by

West Bengal Pollution Control Board, Salt Lake City, Kolkata'

r As per the ordei [Case No. 3glzOL4(EZl] of the Hon'ble NGT(EZ)'
'Bank draft amounting to Rs. 1.5 lacs has been submitted on

29lIo/2015 under Respondent No' 339.

. one Prirnary School at Aichbarivilla5;e is located at about 02 l(Ms

awav on northern side of the Brick kiln'

o Nearest hospital is Bishnupur sub-Divisional Hospital whi< r is

located about 03 KMs awaY.

o Katandhar bypass road is lOcated at about 3o0ft away on southern

side of the Brick kitn. one water body was noticed to be located

on other side of bypass road at about 400ft away from the brick

kitn.
r No other sensitive establishment and habitations were noticed in

the close vicinitY.
r Few plantations were noticed at the periphery of the brick field'

. The reFrresentative of the unit claimed that the brick field was

established in the Year 1983.

r Necessary action may be take s deemed fit and ProPer,

Additional Magistrate &

District Land and land Reforms Officer

Bankura

tl

I
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I brick field
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AnnexLthe-'B'

Cr)., t':-;Illti.,i ri. \i csr iitlt3:;
i.a::d & i,atld Relur'ils l.)eilai:tlici.tt

(M & i\'i Brancn)
Nabanna. 6'n l:'loor

l2s. s

MEMORANDUM

No. 2648-M&MiLiVA-ll-2612010 Dated : 27110/ 2016

Whereas, vide Memo No.l250-M&M dated 2gl5l2ol5 detailed guidelines were issued

relating to regularisation of unauthorised brick fields/kilns;

Whereas, there remains a large numbel of such brick fields/kilns which could not be

disposed in terms of the guidelines during the validity of this G.O. till 3010912016:'

Whereas, there rvere some operational difficulties and lack of clarity which required

simpl ifi cation and clarit-tcation lbr expeditious disposal of: cases;

Whereas, the West Bengal Minor Minerals Concession Rules, 2016. regulating extraction of

minor mineral including brick earth has also come into force;

Therefbre, after careful consideration of atl the aspects in the matter, it is felt necessary to

issue revised guidelines for disposal of cases for regularization of such brick t'ielcis/kilns as

enumerated herein below:

A. Regulatory Guidelines:

l. District Land & Land Refornrs Officers are the Ex-Officio Environment Officers within

their respective jurisdictions for the purpose of grant or refusal of Consent-to-Establish

, (CtE) and Consent-to-Operate (CtO) of the brick fieldslbrick kilns on behalf of the West

Bengal Pollution Control Board (hereinafter referred to as the 'State Board').

Applications should be made to the District Land &Land Reforms Officer concerned in the

prescribed format, which may be downloaded from the Website of the State Board

(www-.wbpcb.gov.in), along with requisite fee and other relevant documents for obtaining

permission to establish and/or to operate brick fields/l'rilns'

2. Apart from the District Land & Land Reforms Officer, the Regional Ollces of the West

Bengal Pollution Control Board will also receive 'Consent to Operate' applications for the

existing brick fieldsibrick kilns with arrear cto application fees.

Such applications should be accompanied vrith the following documents:-

(a) Ila4g-Licence issued by the aporopriate authority.

(b) Land documetrts including copy (s) of RoR.

(c) Royalty rent receipt of the Land & Land Reforms

D@psoilandalluvialsoilformanufactureofbricks.
(d) e/ECI Card/Aadhar Card'

(e) chinrney with other integrated

pollution control systems in tire prcsence of representatives of the bricks f-relds/kilns

an6 a skctch map showing the four boundaries with coverage in adjoining plots.

1

4)
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4.

(1) Envirgnmcnl clearancc fioni an apPropriatc authoritl is tc bc strbnritted for

excavation or botrorving oibrick earth or ordinary earrh

(S) Any' other relevai.)t papers and docurnents as nlay deemed fit b-Y the applicant to

substantiate his/hcr claim, and / or askccl lirr bcing produccd dtrring procc-ss and

clisposal of such applications by the autl-rorities conccrned as mentioned in paragraph

I and 2.

Without such accompanying documents. applications shall be liable to be rejected'

An Appticant shall submit self declaration in the form of affidavit to the effect that his or her

operation of brick field(s) will not cause any damage to any public road, bridge' culvert'

embanknrent or any other public utility and rti// also cause no obstruction to the flow of the

canal/river/drainage in any manner whatsoevcr.

In case of mining of 'brick earth'and'ordinary earth' in an individual project with an area

less or equal to 5 hectare and also in respect of cluster of projects comprising areas of 5

hectare to 25 hectare. prior Environmental Clearance (EC) under '82' category project from

,thti District Environment Impact Assessment Authority (DEIAA) shall be required before

processing the appli cation for re gularization.

Locational Guidelines:

Brick fields/kilns shall not be considered for regularization in the following places or areas:

i) If the land is recorded and used as orchard and forest whether it is situated within

the j uri sdicti on of the Municipality-gt Ps@yats.
ii) Within a distance of 1.0 kilometre from register-ed hospitals, schools and places

where inflammable substances are stored.

Withinaradiusofl'LB&4gg9j,-Dalif'edsensitiveareassuchaSzoo&wildlife
sanctuaries, hF;ri; monumsnts, museums and the like'

Within a distance of 50 meires from both sides of the railway tracks.

Within a distance of 50 metres from both sides of National and State l{ighways

main district roads and major bridges.

Within 100 metres from the river bank. However, the District Level Screening and

Scrutiny Committee shall exercise due diligence to relax the limit to a maximum of

50 metres on czrse to case basis depending on the conditions in the field'

Within a radial distance of 1.6 kilometres from mango orchards as per the order

dated 4th April, 2003 passed by the Hon'ble Supreme Court of India in Civil

Appeal No.2735 of 2003 in the matter of Bijay Krishna Bera & Ors vs Badal

Chandra Mondal & Ors.

viii) Beyond a distance of 1.6 kilomelres from mango orchards, if not provided with

adequate air potlution control devices and equipment (underground gravitational

settling chamber ancl hxed type stack of height at least 30 metres frorn G'L'

provided with port hold and ladder as per the Emission Regulations Part-Ill of

CPCB.

B.

iii)

iv)
v)

vi)

vii)
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r) .'\rj h:ick i'elds I briclt I'rl's l.c:ricrl ii iLhrr ii ;-ad;r-ls or' l(){r i.j irr:rrrr-cs ironi ru.i_r (.rral-ili'r':cd I'iler:il:ll Porr:-r Plartt .;hoLrld uti]isc ai leasi 2---,r1, 1i.., a.s.i, i,l'i,.s tora-ll ror.\ illil[31-1;i]5iccl trircd' as ilcr 
"ire 

Fll' A'sh I,tilisatiorr RLrlc-{- 1999 ancl its n'rci.rciurcri-s ,.'rade ihercaiic:.b'r ihc\linistrvofljnt'iron'lcnt-Frrrcstsctclimatechange.c.iern'.ieatoi-Inrjia.
rrJ \4'ulrj-ie'er Sreert hcll of l0 mctrcs w,idlh ,Lrurl-i" .o,lr,iu",..c aicr.g the periprrer_v .fbrick flelds,/ kjlns leavin!. t-wo l0 mctrcs u,itJc taps ir rhe bor-rrrdar_-r, ji;p enrr_r, iurd errr ol.

'l'latL-fials 
and'ehicles-.\ -l-meue hieh wall st,a]i b..un.,-.,*.i ,n ri,.e sidei uhere l:urcits not a'ajlable for 

-s,'eeu bc]t de.'clirpment in order ,o fr*".,.,, fugiri.,,c dust emrr-sion.

,:1';:.'#lfi'::.:l brick fielcl 
" 

kiin 
'uitir 

qreen betr di,'eropr;:cni. rhc rninirru' arca
iii) '\ lightni'g arreslor as pe'P\\ip nonr5 o'of a^, or]rer srandard design sLrajr be installecjl'or brick fields,'kilns to avoid ani, damage to stack i chimnev by, Iighrnin<,.ir') IJeighr of chintne-r'shall be u. p=r..iu.d-b),ih; wi,riii."_.r, poilurion Conror Boarc.i.r') \\jhile dirring rrre earrh fbr making uri"(, 1rr,n.-.ir"i', ,r.,"rk.,i 1br rlre sanre- ibestraiglit cutting of earth sh.uld b. r.lnia"d; lnrt"o,t .uii,,.,jsrrouJd be do'e u,irh a siopeof l:3- so rhat sorid erosion of the ugri"urturor land can beini'imize,l.vi) Good house-keeping practlces such as proper disposal of coar ash. pror.i.sion ior,Joubre'q'att around the kihr- proper ra1,out. brick jrn"d p;;;;^;;.f a properr-r,sraded coai,pioper firing practrces. protL'ction from "od ;oii;iiln una otn". enr.ironmenralmeasures sirould be adoptecl b,v all brick field i rcr, orrn_.r 

"

D. Special attention ll.iii
nderban area-s.

be given on prevc-ntion of unautirorized trrick

1) (a) Applications recei'ed for regula-rizatio'slralr bc e.xamincil and scruiiniz.ecr b_v a
consisling of the :

disrrict
r of the district.
polludon Conuol Board of rire district:
istr-arion)Acriculture Offrce r .".,;;;;l

v) Executite Eneineer, Irrigation &\\iatenvays of.tJre districr-

(b) For this purpose: Districr
Screening & Scrutinv Commifte

ascertain th

I .. and to ascer

'': 1l qr-r rvrrg{ur rrt tor agriculture or rt is so degraded and erpJoited drat it camoi be' '/' airneci for asricurtu-e in firturc'- on receipr of the enquir; reporl_i based on freld- l uln' zrnd vi'ith due diiir-,errce hnr.i.. FA.r.i,.r +^ .Lrg regitt.o to the relevant pt.ovisions o1,.tbe WestN''i'erals concession Ru.ies, i016, wesr Be'gar Land & L_and Refbrmltrre existing envirorurent lav's- trre Screening eurrJ Scruri._i, conunitteeessary decision regarding reguJarisation oi'unaudrorisetl brick fieids.lkilnsof the applications' The District Magistrare & Di-strict c'olie<:r.r vuirr ,ri.^,.,'rL sr)LrrLr i\iraglstrare cc Dr-strict c.oliector wiil direct' I 
" 

trrc L',LcLl<o to cclmmunicate tlte deci.sion regardi'*q re-q,ularisal]oi-r r) j- unr.uthorisect- brick fields,,kilns to the applicants cttncernec.l.

,1b Yi'Yru
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2. The Government will also constitute a State Level Committee to oversee the

regularization of unauthorised brick flcldsr'kilns.

-a'

3. -l'hese guidelines for regularization of unauthorized brick fields/kilns shall remain valid

foia funher period of one( I ) Year the date of issue of the order

This order issues in supersession of all earlier orders/memorandums of this Department vide

Nos. 9503(16)-M&M, dated 30.1b.1986, 4840(16)-M&M, dated 20.06.1986, 6100(18)-M&M'

dated 25.O7.1986 & 273g(18)-L. Ref., dated 29.09.2000 & No.l250-M&M dated 29/0512015

regarding regularisation of brick fields / kilns with immediate effect.

No. 2648/l(s0)-M&M

Copy forwarded for information and necessary action to :

Dated : 27/Id/2016

I) The Addl. Chief Secy./Principal Secretary/Secretary to the Govt. of West Bengal,

EnvironmenUlrrigation & WaterwayVAgriculture/PWD/Commerce & Industries

Department.

The Commissicner, Division.2)
3)
4)
s)
6)
7)

Member Secretary, West B4glgal Pollution Control Board.

The D.L.R.&S., West Ben{al, 35, Gopalnagar Road, Alipore, Kolkata -7QO 027.

The District Magistrate & Collector (A[)
(All)The A.D.M. and D.L.&L.R.O.,

Se

.*. ''r:G
-.r t .'H#S

Government of-$/s51 Bengal
t u,
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